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The House then adjourned for lunch at fifty-seven minutes past 
one of the clock 

 
The House reassembled after lunch at thirtythree minutes past 

two of the clock 

THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the 

Chair.] THE ENERGY CONSERVATION BILL, 2001 

DR. A.R. KIDWAI (Delhi): Sir, this is a very important Bill, 
because electricity, in the modern life, represents not only the way of 
life, but also our entire development of agriculture, industry and society 
depends on electrical energy. Therefore, it is high-time that we gave 
importance to the conservation of the energy resources, especially in 
the field of electricity. 

The Bill, today we have, is for the conservation. This is a 
subject in which the consumer himself is interested, because he has to 
pay for the high charges caused by the wastage of energy. The 
Government would do well to reduce wastage and to conserve 
electricity. It must ensure that the appliances which are used are made 
according to specifications required for the least consumption of 
energy. Sometimes, cheap varieties of electrical appliances are 
available. They consume a lot. of energy. We not only lose energy, but 
the consumer has to pay. So, the first important thing which has  not  
been  given much  importance in this Bill  is to ensure that all electrical 
appliances which are manufactured are efficient; and conservation of 
energy is assured. They should also be properly tested. 

The other important aspect is that we must educate our 
children and our people, right from the school age, that they should 
use energy where it is absolutely necessary, put it off when it is not 
required. This has to be done. I have seen in the offices sometimes. 
Even our officers and peons have to be trained when to use the light 
and fans and when to put them off. These are some of the very 
important aspects of conservation. 

But I have some doubts about this Bill. In the name of 
conservation of energy, the consumers can be harassed by the staff of 
the Electricity Boards. In the process, some of them try to make extra 
money. Therefore, a kind of discipline is required among the staff to 
deal with consumers. They 
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should be properly trained and follow certain principles. We must 
ensure that these provisions are not used for the harassment of the 
small consumers; and against the people who are already suffering 
because of the faulty distrubution system. Illegal power connections 
should be checked. Wrong meter reading, speeding up of the meter or 
slowing down of the meter should be checked so that consumers and 
the electricity suppliers are not cheated. This is more important. 

I want to know from the Government why has it not thought it 
fit, till today, to use electronic meters which cannot be tampered with? 
Electronic meters will instill confidence in the minds of the consumers 
as well as in the minds of the suppliers. It is high time electronic 
meters are used in the domestic sector as well as in the industrial 
sector and everywhere because these cannot be tampered with. It 
gives correct meter reading and the energy consumed can easily be 
assessed. Electricity is something which can be easily monitored by 
electronic equipment, by electronic gadgets not only in each house, 
but also in the areas where it is distributed. The defect in the collection 
of revenue can easily be detected and corrected. This will be very 
useful for the kind of electrical energy which we are dealing with, to 
control it and find out the defects. I do not know why it is not being 
done. 

I would like to take this opportunity to draw the attention of the 
Government to the conservation of energy aspect. It is good; it should 
be done. If you are not able to manage distribution, if you are not able 
to manage generation of electricity, how are you going to deal with 
conservation? It is not a minor matter. Today, I know of cases wherein 
very few plants are generating electricity up to the targeted capacity. I 
know of cases where coal and hydrocarbon inputs do not reach the 
plants. These are sold before they enter the premises of the plants. 
The maintenance of the plants is also defective. As a result, the 
production is low. First of all, the Government should try to improve the 
production, at least, to the targeted capacity by proper maintenance of 
the plants and proper utilisation of the fuel. 

Today, major parts of our earnings are spent on the imports of 
oil and hydro-carbons. This is the largest single item on which our 
export earnings are spent. We can reduce it provided we economise in 
the consumption and make proper use. Therefore, it is necessary that, 
first, we pay attention to generation to the targeted capacity and to the 
proper maintenance of plants. 
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Secondly, it is the distribution where we have failed and where 
also, there are complaints that the consumer is harassed. These are 
areas where, if you pay proper attention, we can really meet the 
requirements. 

The most important thing I would like to draw your attention to 
is the haphazard, unsound, technical planning of our electrical 
generation. Till today, we have not been able to make up a proper mix 
of various forms of electricity available, thermal, hydro-electric, solar 
and non-conventional energy. If you want to provide energy at an 
economic rate to the farmers and to the consumers, a proper mix of 
the thermal, hydel and other non-conventional energy forms is 
necessary. It has not yet been spelt out. India has the capacity of 
utilising 80,000 mw of hydro-electric energy. Today, we are using only 
20,000 mw of the hydel energy. In spite of such a great potential, we 
are not able to utilise it. The obsession is that hydel energy can be 
generated if we have large dams. Large dams help only control the 
water supply for the irrigation areas. But, if there are no large dams, 
even then, hydel energy can be generated in small units. China is an 
example where smaller streams, depressions and falls are being 
utilised for the generation of electricity to meet the requirements of the 
local inhabitants without any grid system. It is called the micro-hydel 
system. We can go even up to 25 mw hydel system for supply in the 
rural areas with this generation, at least in the hilly regions. Today, 
Kashmir, Himachal Pradesh, the hilly areas in Uttaranchal are deficient 
in electricity. Why can't they be supplied hydel energy locally which 
they can manage themselves? We think that if we have to generate 
electricity, we should borrow from the World Bank, we should have 
large dams and then only, we can utilise the hydel potential. This kind 
of concept, we must give up and we should try to make every use of 
this. 

The most important thing is the non-use of the solar energy in 
India. Fortunately, India is located in an area where there is a high 
intensity solar energy available. If Japan or the USA or the UK or the 
European countries can utilise solar energy, why not India with its 
excellent location for the generation of photo-voltaic energy? There is 
a demand by the rural areas, for irrigation purposes for isolated areas, 
where we cannot supply through grids. This is an ideal system, the 
solar system. It is true that it is expensive to instal. But, fortunately, 
India has the technology for manufacturing the solar cells. Therefore, 
this should be preferred, particularly for the rural areas. We should see 
that every rural area has its own independent supply based on solar 
energy.   Nine months a year, at least 
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nine months a year, there is clear sun over the country. And it is a kind 
of energy for which we do not have to pay. 

Whatever the initial expenses may be, this is the energy which 
is freely available. Why has the Government not paid any attention to 
solar energy? This is the one form of energy where we should have 
gone for maximum expenditure, for maximum development. So, these 
are the lopsided policies. The planning, development and use of 
electricity in this country is technically unsound. We need a review. 
There must be a high level commission, regarding the proper 
development, consisting of technical experts only so that they can 
advise how to develop it. In India, we are fortunate that we are 
capable of manufacturing all electrical equipments, whether it is 
thermal power generation or hydro-electricity or solar energy. Our 
equipment is world-class equipment, which is sold outside India. But 
they are not able to utilise. If we are deficient in manufacturing, if we 
could not produce, I can imagine the constraint of importing 
equipment. But when we are able to manufacture and export, why 
can't we concentrate on the maximum production of energy through 
our own plants? We have got the example of Chaukha Project in 
Bhutan. It is India which has helped Bhutan to set up the Chaukha 
Project, and this one Project alone, set up by BHEL, is supplying the 
entire energy not only to Bhutan, but also to the entire Eastern India. 
Today, the supply of energy in West Bengal, Assam and Bihar is a 
happy situation and can be fully utilised, provided you utilise the 
Chaukha Project fully, which has been set up by our own engineers, 
by our own manufacturers. If it can be done in Chaukha, why can't it 
be done in other parts of the country? Why has the Koel Karo Project 
not yet been implemented so far? So, these are the questions to be 
answered by the Government. All these things--the electricity 
generation, the electricity distribution, have suffered. It is a total 
neglect by the Government, and we are suffering today. Our 
production is suffering. Our agriculture and industries are suffering, 
because no scientific planning and development has been done in this 
area. Planning should not depend on major projects and dams. 
Planning should be based on immediate methods, how we can 
generate energy to meet the requirements of the country. This is a 
very critical area and it requires serious attention. I think the 
Government should come up with the proposal for setting up a 
technical committee and take the House into confidence regarding its 
future fuel programmes. Thank you very much. 
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3.00 P.M. 
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SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, now, we are discussing energy 
audit. This is not actually power audit. It is the Power Minister who has piloted this Bill; -- I am very 
happy that Mr: Naik is also sitting here --there was a confusion going on as to who was going to pilot 
this Bill; of course, Mr. Prabhu has piloted this Bill. Before I talk about power conservation, right now, 
in front of our eyes, we can see two fans running on this side and four fans running on that side, but 
there is no one to take the air. ; & ��	�� .* �
��A����� ��A�������1 ��	
����A8�
��	�� .* �
�$�	��* ���L �����
�m���& ��
��A�* �
�*����(� And, this we find everywhere. Of course, this Bill has come 
now. But my complaint is that it has come too late. It is a question of prioritisation 
that we are talking about. When we are talking about energy conservation, I' 
remember, when Mr. Kidwai Saheb was discussing this, he talked about energy 
policy. Energy audit is not something which can be looked at in isolation. Till 
now, in the last 50 years, we did not have an integrated energy policy. We need to 
have an integrated energy policy; but, we don't have an Energy Ministry. Of 
course, when Shri Rajiv Gandhi was the Prime Minister, he constituted the Energy 
Ministry, and Mr. Sathe was the Energy Minister. So, what we need is an 
integrated energy policy;  and energy conservation can be a  part of the 
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integrated energy policy. It is not power. Our thrust is not on power. 
Our thrust is not on the kilowatt. What does an energy audit mean? If 
we do an energy audit, it will not be in terms of kilowatt; it will be in 
terms of kilocalorie. Everything will be converted into kilocalorie. So, on 
the fossil sources, be it coal or nuclear, from wherever the energy is 
coming, what type of control do we have? We saw a discussion on this 
on BBC; I saw it; I do not know how many of us have seen it. Some 
leading journalists were discussing and saying, "There may not be 
another World War; but if at all there is a World War tomorrow, then, 
the war will not be over a piece of land; but they would want to capture 
energy sources. It will be for water; it will be for coal; it will be for oil." 
Now, who is going to conserve this? I must say; the Standing 
Committee on Energy - the Leader of this House, Shri Jaswant Singh 
was the Chairman of the Standing Committee on Energy -- we have 
Standing Committee on Energy but we don't have a Ministry of Energy 
-- in their Twenty-Sixth Report had recommended - it is one of the 
major recommendations of that Committee -- that we must have an 
integrated energy policy, ~ this will cover this -- and an integrated fuel 
policy. Unless we have a fuel policy whether, I am going to use hydro-
carbons or liquid fuel for power generation or for fertilisers. Am I going 
to use gas today only for fertiliser or for power or for something else? 
Unless we have an integrated fuel policy, this cannot succeed. 
Subsequently, when I see the history of this Energy Conservation Bill 
in this House, in 1996, when the United Front Government was in 
power, - Shri Deve Gowda was the Prime Minister -- when there was a 
petroleum price hike, -- Mr. Naik should be happy that I am not talking 
about the petroleum price hike when he is the Petroleum Minister -- 
when we were opposing the price hike, there was a memorable 
speech from Shri Satish Agarwal, and he talked about demand 
management. At that time, from the other side, I was also opposing the 
hike, but then I, on behalf of my party, suggested that we need 
demand management; we cannot go on talking about supply alone -
Mr. Prabhu is a Chartered Accountant and he is a professional - we 
cannot talk only about supply, in a capital-starved country. For 1 lakh 
megawatt, a country would require Rs.4 lakh crores. So, that much 
money has to come from private investment. But the point is, how 
much is my requirement? As I was showing just now, even in my 
house, when my mother gets the electricity bill, she asks me: "Why is it 
that this month's bill is not less than last month's? You are in 
Parliament and we have not used the fan and light in one room." So, 
the energy audit starts from home. That is the maior point.   The major 
thrust is that energy audit has to start from home; it 
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should not only be in industries. I think, for this Bill, we should have 
taken help from the British Energy Audit system. In the sectors which 
you have included, of course, you have included transport now; 
otherwise, originally, this Bill was, more or less, for power alone. When 
we talked about energy management, demand management, the thrust 
was -- we had suggested here; we had recommended here -- that 
energy audit should be made mandatory. But the priority has not been 
there. We had given priority to supply, to fast-track power projects. And 
it has been done so, unfortunately, by whosoever has been in the 
Government, from 1991 onwards. The Bill has come today, after the 
Standing Committee has scrutinised it. But that priority was not there. 
When you talk about energy, when you talk about power, what is your 
peak power level? What is the peak shortage? It is 14.5% or 20%. 
Now, what should be our aim? Should I go after getting power capacity 
addition as much as possible for the peak, knowing fully well that your 
difference between the peak and off-peak is 50%? When the peak 
power is there, supposing three sets are running, then off-peak is 
there, all of a sudden the turbine has to stop; the whole problem of 
today's ENRON, SEBs, Skyvet or public is that in the off-peak hours, 
who is going to stop the machine? No one wants to stop the machines. 
What then the thrust should be for a capital-starved country? How do I 
chop off the peak? How do I stagger the loads so that peak load 
comes down? Agricultural load and industrial load should not come 
down simultaneously. Our thrust is not there. Our priority is not there. 
Our priority, what Mr. Satish Agarwal said at that time, was, "^t"iq ^n 
ipT^ fMrf I" No. We need much more power; we know out of this much 
million tonnes of petroleum products, 75% is import. Demand 
management does not mean being miser. Our power consumption is 
less. It is a poor country. Should I go on reducing power consumption? 
No. The problem in this country has been that there has been energy 
complacency. Unless the energy complacency is removed, energy 
efficiency cannot come. What we are seeing today is energy 
complacency. ...{Interruptions)... Not about public, what about us? 

AN HON. MEMBER:   We are also complacent. 

SHRI DIPANKAR MUKHERJEE: That is what I am saying. 
There has been energy complacency right from this House also when I 
say what our priority should be. 70% of our import is of petroleum 
products, for the transport sector. I mean this Bill,   I mean the stress 
has been too much on 
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power, though you have added certain things further. So, what does 
this Bill actually try? It is just a start.. I must say that it is just a start. It 
is not the incentive payment or the penalty that is the most important 
point. But what is the most important part is this, and there I have a 
little difference because the Standing Committee has something. In 
the Bill you say that this energy audit is verification, monitoring and 
analysis of use of energy. I think that was in your original Bill. 
Afterwards, you have extended it to include submission of technical 
report containing recommendations for improving energy efficiency 
and so on. I think you should have restricted up to this only. First, the 
energy consciousness must come. That should come, I say, in 
industry and transport. Government offices should also be included in 
it Should I have a centralised air-conditioning? What is the 
energy efficiency? Or, should I have an air-conditioner for each room? 
Now, this is energy complacency which does not make us think about 
this. So, by energy audit what we wanted was there should be energy 
audit for industry, for any one, and that you should have a balance 
sheet. Similarly, for energy audit, if you audit and you say, okay, the 
turnover was this - turnover not in terms of money; turnover in terms of 
whatever the output is -- in physical terms, what was the energy 
consumption for that year and in the next year how much I am 
achieving. You have a plus, minus, ten per cent energy consumption 
and I will term it as a petro-cost, the biggest problem that we are 
facing now is petroleum products. The biggest price that the poor man 
has to be affected by because it is cyclic in nature, it is not that Mr. 
Ram Naik is facing, the country has been facing this for the last 
forty years. The petroleum market will be volatile, unless I have a 
control over it. Now, how do I have a control on that? Each and every 
one of ushave to talk in terms of petro-cost. So, suppose, a Minister is 
here. What is this Minister, Mr. Prabhu, having his petro-cost? I would 
say, you standardise it in litres of diesel or litres of petrol and then you 
compare it with every Minister's petro-cost. I am telling you because I 
cannot give my example since I do not have a car. So, it is this petro-
cost. I see it in the British offices where they have certain energy audit 
performers. For every office, they have fixed these norms. And the 
whole system works where this energy complacency is removed by 
this energy efficiency. What about a poor country like ours? I am not 
charging you, Mr. Minister, that you are talking about the supply side. 
But, someone should talk about it Someone like Mr. Naik, who has so 
much of contact with the public mem. "this is the petroleum product, 
this is what I am importing, this is by which I have to raise the price; 
you are coming to us, but what kind of petro 
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consumption is there in the transport sector?" Call each transporter. 
Tell him what his consumption is. We find thousands of lorries with 
starters on. Whose money is it? It is not his money. When I say about 
petro cost, it is the way you say about your money cost: "Look, this 
much of debt is on us. Let us start talking in terms of petro cost. This 
man consumes this much of petrol in whatever sector he is." I think, 
the first priority should be given not to power, which is more than 
power... I am concluding, Sir. Prioritisation should be on the basic 
source, and that today, the priority on petro consumption. And there, a 
long term energy policy is a must. For six years, we could not draw it. 
Now, both of you are sitting together on the Planning Commission. Let 
us have a specific energy policy; let us have a specific fuel policy; let 
us have more thrust on demand management. And you just start with 
that. When I am talking about energy auditing, I will see that there will 
be some objections from the industry. Number one, they will say that 
you are having another control. Then, why penalty, why not incentive? 
I think, more than penalty and incentive, let the facts first come out. Let 
us start from anywhere. Even domestic appliances, you can include in 
it. Let us start from anywhere. You, at least, have a balance-sheet. Let 
us have an energy audit report; the way you present a financial 
balance sheet; you know it better than me. Instead of money, I am 
trying to talk about energy, and energy is not only power. With these 
words, I commend this Bill which is only a starting point. But this is not 
a starting point for the end. You have given the priority to fast-track 
projects; in the Enron, forget about politics, things which have hurt the 
professionals more. In a country like ours, we are burning liquid fuel for 
generating power in places like Maharashtra where there was no 
shortage of power in the State. What has hurt us more is this. I am 
trying to say, okay, all kinds of analysis on Enron have been done. Let 
us have an analysis of Enron in terms of petro cost. What is the cost? 
Had I gained more, if I had used a coal-based power plant in 
Maharashtra? Unless we think in terms of petro cost -- you say, okay, 
petroleum cost is increasing ������������ (� Ab���� * ��Ab�����
� ������ * ��
� ������
(This is not going to be the solution. You have demand management, 
long-term eneigy policy and energy audit, as a part of energy 
efficiency, energy consciousness as a substitute for energy 
complacency which you are facing. You talk about 30 per cent, 40 per 
cent power loss. 30-40 ����!��m����m����* �����(�?:�����!�a:�����!��m����m��
��A�� �
7��6�8�
���������? What are you talking? Will you find some place where 
there is no power loss? You will find in a marriage, probably, 1000 
kilowatt is being used, and in some other area, just across the road, 
there is   load shedding. If you talk about this kind of things and 
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don't have any sort of control on them, it is of no use. This is not Indian 
tradition. If you go in for these consumerist ideas, that you can 
consume as much as you want, and we will get it from whatever 
source we have, I think, there is going to be no end to it. Dr. Karan 
Singh is here, he can say that this is not our philosophy. Why is this 
new philosophy of consumerism with such a capital starved, petro 
starved country? Let this energy conservation be our starting point on 
this issue. Thank you very much, Sir. 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh) : Sir, I 
congratulate my friend for making such an eloquent speech. Sir, I 
stand here to support this Bill which has been long over due. Because 
of its reference to the Parliamentary Standing Committee, which has 
since submitted its report, this Bill has been delayed. 

Sir, it is true that the importance of conservation has been felt 
by the entire nation. Everybody knows that saving is equal to 
augmentation or generation of power. Sir, without a reference to the 
generation, I think, discussion on this Bill will not be a constructive 
one. With regard to industries, I want to make a suggestion. The 
industries which have got the facility of forward integration; like steel 
mills, the molten metal will be manufactured. It has to be transported 
to foundries for the manufacture of various articles. So, there is 
forward integration. If the foundries are mandated to be set up in the 
steel mill itself, then further melting of the steel would not be a 
necessity. In that way, we can save power. Wherever there is a 
necessity for forward integration, it is better to locate manufacturing of 
further products in the same precincts of the steel mills. This is my 
suggestion. 

With regard to the thermal plants, he has referred to the 
consumption of kilo calories per unit. It requires somewhere around 
3,000 units to produce one unit of power. We are consuming 
something like 3,000 kilo calories, whereas the international standard 
is around 2,200 kilo calories per unit of power. This is because of our 
machinery is outdated. Even for their replacement, we need to do a lot 
of investment. That would definitely reflect on the cost of generation, 
even though you may make savings in the consumption of fuel. You 
can save the irreplaceable fossil fuels like coal, lignite, petroleum, 
natural gas, etc. That is why, I make one more suggestion. Unless 
there is a proper integration of the various priorities of the consumers 
with Government, it is difficult. I have got my own apprehension with 
regard to the Government's achievement. This Bill is most likely to be 
on the statute book only. 
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I have one more aspect to mention, and that is with regard to 
the over-statement of the project cost of the units that are being set up 
in the country now. The location is similar, the capacity is similar, and 
the raw material is similar. Yet, I don't know why there is variance in 
the overall project cost. Two thermal units of 1,000 MW each are 
located at similar places. Why should there be a difference in the 
project cost? I read in newspapers that such things are being 
discussed in various Assemblies also. They say that because of the 
project's clearance by the Central Electricity Authority, it can't be 
questioned. But why should there be such a difference? This is 
because there is a two-part tariff. A certain percentage on fixed cost is 
being reimbursed, including the reimbursement of the variable cost. 
Because of the two-part tariff, there is a tendency to overstate project 
costs by the independent power producers. At this juncture, when 
there is a sluggish economy, the power generation equipment is being 
sold at a scrap in the international market. When such is the market, 
the cost of the project should come down, and a note of this has to be 
taken. 

Sir, I would talk about one more aspect. It is from my own 
experience, from what I have read, what I have felt and what I have 
observed in my own State. The execution of a project in the public 
sector is as per the time schedule, without any cost over-run. This is in 
an effort to augment generation of power in the States. Because there 
is a yawning gap between demand and supply, we are encouraging 
private sector participation. Sir, the performance of the public sector is 
extremely good. You take NTPC or NHPC. You will not believe; in my 
own State itself, the plants are being run at 94-96% PLF capacity, 
whereas the national average is 70 odd. To such an extent they are 
running in the public sector. Sir, because of this two-part tariff, I once 
again emphasise, there is a tendency to overstate the project cost so 
that they can earn more. Ultimately, this is to be collected from the 
consumers only, who have to pay through their nose. So, we have to 
levy a higher rate on the consumer. What I am trying to suggest to the 
Government is, you should come out with an indicative cost of a 
project and what should be the per MW capital cost with various raw 
materials to be used. Sir, I want to make one more suggestion. There 
is a tremendous mismatch between investment, generation, 
transmission and distribution. This mismatch has to be rectified. Sir, 
transmission and distribution losses in some States are to the tune of 
40 per cent, maybe, because of theft of power, maybe, because of the 
free supply of power to various sections of the society, I do not want to 
mention this particular thing.    But transmission and distribution losses 
are on a larger 
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scale. That has to be curbed. Sir, the infrastructure has to be provided 
to achieve this objective of reducing the transmission and distribution 
losses. When we go into the aspect of investment, there is a very big 
mismatch which has to be balanced. (Time-bell) I have one more 
suggestion, Sir. Just by making statutes, generally, it is very difficult to 
solve the problems in the country. We should create awareness 
among the people in this regard. As he has been telling, simply 
generation of power will not serve the purpose. Sir, power has to be 
supplied in sufficient quantity at a cheaper rate. Then only will the 
objective be achieved. Sir, with these words, I support this Energy 
Conservation Bill. Thank you. 
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SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Vice-Chairman, 
Sir, India being a developing country needs more and more power to 
meet the requirements of all the fields. We are really short of energy in 
the country. The shortage of energy throughout the country is colossal. 
Therefore, generating more and more power is the need of the hour. 
The Tamil Nadu Government has proposed to set up an L&G based 
power project at Ennore. Without the internationally-financed-payment-
support mechanism, this L&G project cannot be proceeded further. So, 
I request the Government of India to provide internationally-financed-
payment-support mechanism to facilitate the international lending for 
the project to be executed by the Power Trading Corporation of India. 
When we generate more energy, it is also necessary that we must 
conserve energy. It is often said, 'energy saved is energy produced.' 
For making conservation of energy effective, we have to educate the 
people. We have to create awareness, and disseminate information on 
efficient use of energy. Most of the people are living in rural areas. Sir, 
agriculture is a very important sector, but it has not found a place in 
this Bill. The agriculturists are also using energy. There is a great 
potential for energy conservation jn the agricultural sector. Without 
energy nothing could move. So, to promote research and development 
in the field of energy, the Government must take adequate steps in the 
right direction. We are not living in a socialistic pattern of society since 
we have an open market economy. In order to survive, the people are 
going to do research. And, they are going to come out with new things 
to compete in the market. In the regime of open market economy, the 
market is going to regulate and control everything. If an airconditioner 
or a refrigerator consumes less energy, more and more people would 
go in for purchasing that particular 
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product. Sir, I think, this important legislation should have been mooted 
quite a few years ago. The developed countries like Japan and the 
United States had the Energy Conservation Act much earlier. It is more 
required in India than in developed countries. There is a big gap 
between the demand and supply. We have been trying to bridge this 
gap for a long time. This Bill is one such effort at reform, which will do 
the needful. 

Then, the foreign investment for generation of power is not 
coming to the extent that we require. There is a lot of transmission and 
distribution losses. Moreover, there is a lot of power theft. Small and 
big consumers and industries are involved in the theft of power. The 
Government has to take stringent action against these people to stop 
such malpractices. The Government should also give import duty 
concessions to the manufacturers who import energy efficient 
equipment, so as to give a fillip to the energy conservation efforts. 

Sir, excise duty concessions should also be given to the 
industries which manufacture energy saving appliances used both for 
domestic and industrial purposes. 

With these words, I support this Bill. 

SHRI DRUPAD BORGOHAIN (Assam): Mr. Vice-Chairman, I 
want to raise a few points on this Bill. This Bill provides for the 
establishment of a Bureau of Energy Efficiency. Some questions with 
regard to this Bill come to my mind. Will it help in producing more 
power? Will it be used to centralise power which is hitherto in the 
hands of the Union Government and the State Governments? I fear 
that this Bill will help only the affluent people. The interest of the 
common people will be affected to a great extent. As we all know, there 
is already a hike in the power tariff, in the price of coal, in the price of 
petroleum products, etc. Already consumers are suffering due to this 
hike. The ordinary consumers cannot afford an exorbitant price for 
purchasing power. Now, a question arises whether the Bureau of 
Energy Efficiency will raise the price of power. It may be favourable, or, 
it may not be favourable to the common people. Will it not be 
detrimental to the common people? Naturally, this question comes to 
our mind. 

Secondly, the supply of power is very irregular almost in every 
State. As a result of this, industries, business, agriculture and domestic 
services suffer the most. There is the other side also. Sometimes 
power is wasted. Power thefts are common. Here, the industrialists, 
businessmen and some  of the Government  Departments are 
responsible.  There  is also a 
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connivance on the part of the power supply authority with consumers. 
In other words, corruption is also there. Similarly, power theft is there 
in the villages also. But this is very little compared to the big power 
thefts that take place in the urban areas. The question is, how to check 
these wastages and corruption effectively? What is there in the Bill? 
Can it be controlled? That question arises. Moreover, anomalies in the 
transmission also leads to some wastage. 

Sir, on the production of hydel power, the full potential is yet to 
be tapped. For example, continuous and uninterrupted power 
generation can be obtained from hydel projects, small or big. This is 
available in abundance in the North-Eastern Region and in the 
northern parts, at the Himalayan foothills. This has not yet been 
tapped fully. In Assam and Arunachal Pradesh, the Brahmaputra 
Board had prepared some blueprints of the Dihang and Subansiri 
projects; and in Manipur, the Tipaimukh project. If these projects 
materialise, then, a large amount of hydel power can be produced to 
meet the demand of not only the North-Eastern States, but also the 
States of West Bengal, Bihar and Uttar Pradesh. Experts say that 
70,000 mw can be produced by these projects, if these are 
implemented. But, unfortunately, we are not doing so. Will the hon. 
Minister look into this matter and do something for implementation of 
these projects? 

Lastly, I urge upon the Minister to improve the functioning of 
the power grid offices instead of shifting them from one place to 
another. In this connection, I urge upon the Minister not to shift the 
Guwahati office of power grid to other places. 

These are a few points of mine which may be looked into. 
Thank you. 
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5 �U � �8Hon. Vice-Chairman, Sir, without getting into too many formalities, I would like to say 
that the idea of conservation is very good. I just read in the dictionary this morning.    
Conservation means 'bachao'.    Anything you 
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save is conservation. Either oil or water or power, everything you 
should save. I have no dispute on that. But I would like to know, can 
you save by this kind of a legislation? You are not giving power free of 
cost. You are charging for it. Then, who are the people who are going 
to be benefited by this conservation? You are asking large 
industrialists. They have got plenty of money. They are going to use 
good equipment. The least power will be used. How is it going to help 
this Conservation Bill? If you ask a SSI unit, you will say, "You use this 
or that equipment, that will consume less power". Does that have 
enough capital? Just now, Ramachandraiahji mentioned it. Even the 
power manufacturers in the public sector, the State EBs, do not have 
money to replace their equipment. They are using 3000 kilocalories 
instead of 2200. Are you going to close all of them in the name of 
power conservation? So, what is the whole purpose behind it? Thirty-
two recommendations have been given by the Standing Committee. 
The hon. Minister has accepted them all. I thank him for accepting all 
the recommendations of the Standing Committee. Why does he 
accept? Because this Bill is not good enough for saving power? You 
are only going to create another bureaucratic set-up. You have 
mentioned that you will have only 20 people. These 20 people 
influence the entire country for conserving power. You are going to 
employ thousands and thousands of inspectors all over the country. • 
And these inspectors are going to create problems for every consumer 
in the country. You have mentioned that we will have no inspector raj. 
Without inspectors, are you going to do it? You have mentioned in 
clause 17, dealing with power of inspection, as follows: 

"(b) enter any place of designated consumer at which the energy is 
used for any activity and may require any proprietor, employee, 
director, manager or secretary or any other person who may be 
attending in any manner to or helping in, carrying on any activity 
with the help of energy-- 

(i)    to afford him necessary facility to inspect--" 

Even the Income-tax Officer, even the CBI does not have this 
kind of authority. He can enter any premises without any notice, 
without any information! And what is the penalty clause? That is in sub-
clause (1) of clause 26. It says, "...one thousand rupees for every day 
during which such failure   continues:".      And   that   is   applicable   to   
large   industries,   small 

238 



[28 August, 2001] RAJYA SABHA 
industries, small consumers, all, everything,������������	�<� ��� ��)
�
���* ����

; �'���
����L Z�!�������!
������& �����!
����������(��A�
.I �; �'���
��������%���( Everybody 
wil be looked at with the same eye.   6��4  ( �
'����
�����'( ;�'�+��'����VWW�� :��7 �� >� :��
��% �����I ��+��'�VDWWDWWW�� :��7 �� >� :����% ����8�Q
�%����'���	�����E�% ������A ���� % ���H�
���% �8�A � ��>� �� ����� ��% ��@� ����� �?� Any amount payable under this section,   A ������� ����
4 ������D�Q ! XR=� �	R7 ����� ������ >� :���+��'�� ����� �����D�A � �������
����H��'�
�% ��VDWWW�
* �� �����! '��'���
���
'�% ��@� ����� �?�.may be recovered as if it were an arrear of land 
revenue".+�
�������Gm�!P��#2 �_ ��
����2 �����<���� ��!�
�g��������)��� ��!�
�g���6�8����
��)����6�8	
�+�
������#E6����!�
�$�����,	" 	���!�#E6����!�����
��
��	�)�+�
�����������

�$���(�#��*���
��	A�����7�������� ����Q * ������	
�#��	A�����
�%�" ��� ��
�$���
���������(���
��
�!�O2 ��
��!��������	�
��2 ��
�� �����	
�X��y/�*
�#�
��
�%��m������
�$���
��L �	�)� ��� �
��
,����.
�����	
�� �K ��������
��#���� �����
��	�������(�	" ��X��y/�A�� �7��#�����	2 A�!�
��#)��*A�
#�
����#)(����L ��y/���������#��	A��
����
��
���*�A�6�����?������7��#�
��G�����2 ��
	�)�	
�
#�
��
������
�
����
�
����(������n������8�
��	
������	
������_ ��-�������	������* �����	
 

"Every drop saved is”��� " �B
��R	����F ��K�'��� � ����D���
��R	����4 ��� ��� ��5 6�I ��
��
	�� K����
�2 �Q6����@� K��+����+���68���
'�B�5 Y�Z �! 7 ��'��	6�4 ��I ��	� ��� ��5 6D�4 ��% ��
( �� �Z �! 7���E8� 
I By your auditing, have you been able to save the manipulation of the 
accounts of companies? Tell me, by simply auditing the accounts in 
the country, are they not being manipulated by those who want to 
manipulate? If that is what is happening regularly, what is the use of 
energy audit? 

Sir, I know you do not want me to take a long time. I have just 
a couple of points. A developing country like Thailand has got 
introduced this. If you refer to America, if you refer to the USA, the UK 
or developed countries, please do not do so. Their concepts are 
different, their training is different, their systems are different. They 
have got money to buy new equipment. If you compare with those 
places, then, sorry, we are making a mistake. If you compare with 
Thailand, I would like to hear the experience of Thailand. 

I have come to the last point, Sir. There is no incentive 
proposed. You have put penalties to the extent that you will take over 
the entire unit under land revenue. But, if somebody really does a 
good job and reduces consumption, there is no incentive. Are you 
going to charge him half the rates of power? There is no incentive. 
This is not fair when you only put penalties and give no rewards.  
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4.00 P.M. 

Mr. Vice-Chairman, I would make a request to the hon. 
Minister. We will support the Bill if he insists on this. I am not coming in 
the way of the Government. I will support the Bill, Sir, because it is 
their policy. My comments are that this Bill is not going to really help. If 
the hon.Minister thinks what I am trying to say is right, he can re-think 
whether this Bill should be really pressed in this fashion or it should be 
thoroughly re-done and fresh amendments should be brought, at least 
in the next Session, when this Bill can be a little more meaningful and 
helpful to the country in conservation of power. 

With these words, I thank you very much, Mr. Vice-Chairman. 

SHRI B.J. PANDA (Orissa): I thank you, Mr. Vice-Chairman. In 
rising to support this Bill, I compliment the hon. Minister for taking what 
I hope will be the first of many steps in revamping the energy scenario 
of our country. Last year, when President Clin,ton of the U.S. visited, a 
joint statement was issued between our Government and theirs, which 
committed us to introducing and passing such a legislation, to 
conserve energy. I make this comparison because the US itself has 
certain commitments in its own domestic agenda for energy 
consumption, for energy conservation. It is relevant to us because the 
US is one of the largest markets in the world and has been usually 
taunted as a country that is the epitomy of conspicuous consumption, 
of not bothering about conservation. In the U.S., they have passed 
executive orders that within the next 10 years, by the year 2010, all 
federal buildings, all buildings' owned by their federal government, 
would have to reduce their energy consumption ...by 30 per cent over 
their 1999 levels of consumption. These are ambitious targets. Our 
own target in this country is to effect only a 15 per cent improvement in 
energy efficiency over the next five to six years. 

Sir, this Bill has been long needed because we have, in our 
country, had decades of, what I can only describe, a wasteful culture. 
This has partly been a result of the subsidised, lower rates of energy, 
which does not create any value in the mind of the consumer. There 
has been a great demand from the demand side management, but I 
believe that there is a much more scope for the supply side 
management which I will come to in a minute, Sir. This Bill will achieve 
some of those goals, but there are certain ironies in this Bill, which 
have been pointed out. 
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Hon. Shri Mukherjee has pointed out how the scope of the Bill 
is, somewhat, limited, and there is a need to expand the scope of 
energy consumption across the gamut of fuels. I think one of the 
ironies is that not only does this Bill focus so much on the electrical 
energy but also on its conservation in the industrial arena. This is 
ironic because the industrial arena already has an inbuilt incentive for 
energy conservation. 

Industrial energy tariffs in our country are some of the highest 
in the world, whereas, globally, the tariffs for energy supplied to the 
industry are in the range of six cents or seven cents per unit. In our 
country, it ranges from eight to ten cents, and even higher. Because of 
the high cost, the industry has an inbuilt incentive to save energy, and, 
as Bagrodiaji pointed out, the industry has the means to control and 
conserve its energy. In our country, some of the highest of industrial 
tariffs are, again, in those States which already have a very highly 
developed economy. States like Gujarat and Maharashtra have some 
of the highest energy tariffs, and they already have the means and the 
incentives for conserving energy. 

The area of control in focussing on industrial conservation of 
electrical energy is willy-nilly is going to end up in auxiliary 
consumption of energy. Auxiliary consumption shall account for only 
three to five per cent of the total electrical energy consumption of 
industries. That is why, the scope needs to be expanded; the scope 
needs to be focussed more on macro level gains than these micro 
level gains. 

I support the Bill because it is a step forward. As I said earlier, 
many greater, larger steps need to be taken to bring about a complete 
reform in the energy sector in this country. We await the 
comprehensive Energy Bill that the hon. Minister has been working 
on, which will bring us a far greater fundamental reform in the sector. 

I talked about the supply side issues. The supply side issues 
are fundamentally important because we do not yet have a 
competitive market, and, without having a competitive market in the 
generation of electricity, we do not get the lower cost of generation 
that we ought to be enjoying, and, as has already been mentioned by 
many hon. Members, the transmission and distribution sector in this 
country is such a huge bottleneck that all the demand side control, all 
the demand side management that we do through Bills such as this 
are negated because the losses on that count are significantly higher 
than the savings that we can effect through Bills like this. 

241 



RAJYA SABHA [28 August, 2001] 

The losses in the T & D sector of our country range in the range of 40 
to 50 per cent. That is where big gains can be made with much lesser 
effort, if we prioritise that. 

Sir, I don't want to drag on time because all of these points 
have been made, in one form or another, by many Members. I would 
like to end with one suggestion. The hon. Member has mentioned that 
there would not be an Inspector-Pa/, but, Sir, I urge upon him, again, 
through you, to take all precautions to ensure that that danger doesn't 
arise. Our industry is handicapped enough. As it is, we have to 
compete in the WTO regime with lower barriers of customs; we have 
to compete with globally cheaper electrical rates available in 
competing countries like China and Brazil. 

As was exactly pointed out, we have a high rate of interest in 
this country. We have already got enough handicaps. We have already 
shackled our industry enough. We need not shackle them with an 
inspector raj, which comes and harasses them. I urge the Minister to 
take precautions while framing the rules for the application of the Act. 
Instead of having routine inspections, the concept of "management of 
exception reporting" is to be followed. I urge the Minister to keep this 
aspect in mind while framing the rules.   Thank you. 

SHRI H.K. JAVARE GOWDA (Karnataka): Mr. Vice-Chairman, 
Sir, I welcome this Bill. The point I am going to raise is this. The 
conservation .of energy is really contributing to the development of the 
country as such. We   are   short   of   power. Every   individual,   
every   agriculturist,   every industrialist and every household demands 
energy. But we are not in a position to meet the demands. What are 
the reasons? Who is responsible for that? Are we using the energy in 
such a way that it contributes to the development of the country? Or, 
are we using the energy in such a way that we are able to conserve it? 
Many speakers have already mentioned about the energy theft and 
how the energy theft is taking place. They have also mentioned about 
how energy is being wasted due to outdated machines and plants. 
One way or the other, they are causing energy wastage and we are not 
able to conserve energy. 

An hon. Member has raised an important point regarding the 
subsidy. We have to look at it in a different way, as regards giving 
subsidised energy or power to the agricultural sector. You cannot draw 
an analogy between agriculture and industry, big landlords and 
farmhouses. Seventy-five per cent of the agriculturists in India own 
one, two or three 
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acres of land. There is no assured rainfall. The vagaries of nature are 
there. At the same time, the Minister is curiously saying, "If you don't 
pay, how can we get the money to regenerate energy?" You may be 
correct. But in the overall interest of the country you have to give 
concessions to the needy persons who are depending on agriculture. 
Only 20% of the agriculturists are provided with irrigation. Eighty per 
cent of the agriculturists have no irrigation facilities. Subsidy has to be 
given to the agriculturists for raising of crops. 

The next point is regarding clause 29 of the Bill. You have 
imposed a bar on civil courts in entertaining any suits or proceedings. I 
don't know what made you to do that and what is the recommendation 
of the Standing and Consultative Committees. The managers or the 
employees of the Power Department are not discharging their duties. 
They are in collusion with the big industrialists. They are, one way or 
the other, responsible for the theft of energy. As far as this point is 
concerned, I'feel you have to reconsider the matter and the matter 
should be allowed to be decided in a court, if any dispute arises. In all 
other respects, I welcome this Bill.   With these words, I conclude and 
thank you, 
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SHRI N.K. PREMACHANDRAN (Kerala): Sir, I rise to support 
this Bill. All along, we had been discussing about generation of power 
for generation of energy, and we were also discussing about the gap 
between demand and supply. At least, now, we have started thinking 
about conservation of energy in all sectors; for this, a comprehensive 
legislation has been brought before this House, and I take this 
opportunity to congratulate the Government, especially, the Minister 
concerned, for bringing in such a legislation. Just now, Shri Santosh 
Bagrodia raised an apprehension regarding Inspector Raj, and he also 
raised apprehensions about the intentions of this Bill. Sir, energy 
conservation is the need of this century, the need of this era. There 
should be some control; there should be some authority to look into 
the use of energy or the efficient use of energy. This Bill mainly 
purports to the efficient use of energy as well as conservation of 
energy. If there is no control, then the unlimited power to consume 
energy as we like or as an organisation likes, would affect the entire 
country. So, there should be a regulatory mechanism, as far as 
conservation of energy is concerned, because energy is a national 
wealth or. I should say, it is the wealth of the human population, and 
that cannot be used in a way we like. So, I would like to say that the 
success of this Bill would depend on the functioning of the Bureau of 
Energy Efficiency, which is going to be constituted, as a part of this 
Bill. There was the Energy Management Centre. I would like to seek 
one clarification from the hon. Minister. What is our past experience, 
as far as the functioning of the Energy Management Centre is 
concerned? That experience will help us in the functioning of the 
Bureau of Energy Efficiency. The powers and functions of the Bureau 
have been clearly stated, and the number of members of the Bureau 
has been increased from 20 to 26; experts have been included, and 
the Secretary to the Ministry would be the Chairman. Now, the 
question whether we will be able to achieve the goal or not, definitely, 
depends on the functioning of this particular Bureau, which is coming 
in place of the Energy Management Centre. This has been abolished 
and all the powers have been given to the Bureau of Energy 
Efficiency. We have so many experiences in our day-to-day life; we 
see energy being 
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wasted. We always raise a hue and cry over generation of power. But 
we are not thinking in terms of maintenance of energy or the 
conservation or preservation of energy. 

Sir, I visited one house. They have one dome-light in which 
there are 1,500 bulbs. What would be the energy being consumed by 
such single connection? As far as fuel consumption is concerned -- we 
are having a nucleus family system with the joint family system gone; 
there are two-member families and three-member families -- how many 
vehicles a family should have? They should have some control. It was 
very appropriately pointed out by Comrade Shri Dipankar Mukherjee. 
Petrochemicals are taking away our foreign exchange. They are 
grabbing our foreign exchange. Thereby, the whole country is affected. 
The common people are affected. How many cars are required by a 
three-member family? So, there should be an energy audit. I fully 
support the arugments put forth by Shri Dipankar Mukherjee that such 
an audit should come from us, from this very House, from the industry, 
from the agriculture and also from the social sector. While, on the one 
hand, we have shortage of energy, on the other, we are wasting 
energy because there is no regulatory mechanism. So, I support this 
Bill. I would also like to make one suggestion to the hon. Minister. Mere 
legislation would not help. You should create an awareness amongst 
the people. That responsibility is there with the Bureau of Energy 
Efficiency. One of its duties is to create awareness amongst the 
population. From where should we start this awareness? My 
suggestion is that we should start this energy conservation awareness 
from the schools, colleges and the universities. We have to create that 
awareness amongst the people. For creating that awareness, we must 
start with the schopls. I have my own experience of the energy 
conservation societies. There are energy conservation clubs in schools 
where seminars can be organised on how wastage of energy can be 
avoided, what the latest technology is and so on. Suppose, we are 
able to give all this feedback and the details to the children in schools, 
colleges and universities as well as to the public, the NGOs and create 
an awareness, we can definitely contain the wastage of energy. 

Sir, this is only a beginning. We are starting a thinking on 
energy conservation. If the Government is serious, and the Bureau that 
is going to be constituted is also sincere, it will definitely achieve 
something and it will definitely benefit the nation.   With these words, I 
conclude. 
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SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-
Chairman, Sir, at the outset, I support the Bill. It is a one step forward 
in saving the wealth of the nation. The Government has already 
proposed to introduce another Bill, the Electricity Bill, replacing three 
Acts, the Indian Electricity Act, 1910, the Electricity Supply Act, 1948 
and the Electricity Regulatory Commission Act, 1998. I think it is on 
the anvil. The Government wants to replace these three Acts with the 
Electricity Bill. Now, it is not a new process. I feel this started from the 
8,h Plan. In the 8th Plan itself, the National Energy Efficiency 
Programme was initiated. By that, they wanted to save 2250 MW on 
the demand side and 2750 MW on the supply side. But by the end of 
the 81" Plan, after putting their best efforts, they were able to save, 
putting supply side and the demand side together, only 2030 MW. 
Anyhow, it is a welcome step. The main motives of this Bill are energy 
conservation standards, energy audit and building of energy 
conservation codes by State Governments. 

These are the three areas that are envisaged in the Bill. Sir, at 
the same time, if you take the last five years into account, nearly 203 
thermal units have already come under R&M, and by which you are 
able to save something, but that is not up to the expectation. 

Sir, for the purpose of reforms, they have identified four areas, 
namely, energy audit, hundred per cent metering, elimination of power 
thefts under a time-bound programme and strengthening and 
upgradation of sub-transmission. Out of these four areas, I differ with 
the Government in only one area, namely, hundred per cent metering. 
It is not possible to do hundred per cent metering, as far as Tamil 
Nadu is concerned. Our State has given free supply of power to the 
farmers as well as to the people who are living below the poverty line 
under 'one bulb for one hut programme'. That programme is being 
implemented. Last year, in the month of February, the Central 
Government held a Conference in Delhi. In that Conference, we clearly 
told that we will never give up the free supply of power to the farmers. 
We are doing it not because it is a populist measure. We are doing it 
because it is an essential thing. The basic strength of our economy is 
based on agriculture. Therefore, what we feel is that we will not touch 
them and we will never give up that practice. That is number one. At 
the same time, we may think of how to compensate the State 
Government. We woukj talk to the Central Government, later on, as to 
how they can compensate the State Government.  Last year, in the 
month of August, in this august 
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House, the Government had assured that they would create a fund, 
namely, Power Development Programme Fund, in order to help the 
State Electricity Boards and power utilities. I want to know from the 
hon. Minister whether such a fund, under the caption 'Power 
Development Programme Fund', has been created. If it has been 
created, then how much amount has been given to the State Electricity 
Boards to strengthen their activities? Which are the States which have 
been given this amount and what programme of action they have 
drawn up? I don't know whether it has already been taken up or not. I 
want the Minister to enlighten me on this, if they have done something 
in this regard. 

Sir, as far as supply of power to the agriculture sector is 
concerned, the corporate sector is making a hue and cry all over the 
country that the loss to the State Electricity Boards is only because of 
the free power supply which is being made to the agriculturists. It is no 
so. I want to make it clear. At the same time, we have to be very clear 
that our. T&D losses are 30 per cent. What I feel is, we should compare 
the international standard of PLF with our own PLF. If the Government 
of India tries to raise our PLF to that of international standard, then 
what loss would be accruing to the State Electricity Boards throughout 
the country by giving free power to the agriculturists? I want to know 
whether it would be offset by raising the capacity generation and by 
raising the PLF. The Government has to think over it. What I feel is, if 
the PLF is enhanced further, then automatically, the cost of production 
will come down because of the rise in the productivity. If the cost of 
production comes down, then the cost of subsidy which is being given 
by different States will also come down. When the cost of production 
for the industries goes down, the items produced by the industries will 
also become competitive in the international market. Therefore, what I 
feel is, you don't touch the agriculturists, in the name of rationalisation. 
Please don't touch those people who are living below the poverty line, 
in the name of rationalisation. At the same time, it can be offset by 
raising the PLF, by creating the Power Development Programme Fund. 
It would result in the reduction of the cost of production. That is what I 
feel, Sir, With these words, I conclude. You had planned for 5000 
megawatt of additional capacity; you had also planned that about six 
million tonnes of petroleum products would be saved by the terminal 
year of the Eighth Plan. If you convey this to the nation, through this 
august House, then it would be of great help to the whole nation. 

Sir, with regard to setting up thermal plants, our State has sent a 
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proposal.  Coimbatore is a proper place for that.  I hope, this would be 
considered by the hon. Minister. 

With these words, I conclude. 
 
+��& �Y�N ��p ���� ����
��
Z	�
���� �

���� ���L <� �� �> ������7�
����R �
����� ��)
�

A�* ������
��L ��* ������	
�7�
�����
������	A�
.��
�$������	

�7�
�����
��* �
�� �

���
�����A��
��L ��*�����(�555�j��'�
�555� 

 
p ��� �� �� ���� �� ���#���������� ��7����A�* �
�
��L ��* ��1 ��555�j��'�
�555� 
+��& �Y�N � �p �� �� �� ��
�� 
Z	�
�.� �'�( � 'D� � �� / 7'� Q
�'� �	6� A 	�7'! � 0 '� 8�

555�j��'�
�555 
 
p ��� ���L <� �� �> �.�F �
� �T� J ������� D�555�j��'�
�555 
 
+��& �Y�N ��p ���� ����
��
Z	�
�.�� ��@� ����	���'��E�4 �?555�j��'�
�555� 
 
p ��� ���L <� �� �> �.��'��������	'�0 ��8�555�j��'�
�555� 
 
p �� & ��*�<�.� G
��� O���� �+i �� G������ ��� A�.* � ��� ��* � A�* � 
��� �%� ��� (�

555�j��'�
�555� 

THE MINISTER CF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI O. RAJAGOPAL): Sir, it is not 
correct to say so. Interruptions) 

 
p ��� ���L <� �� �> ���7���.
���	���� (�O�������A� (555�j��'�
�555������
�� ������1 ��

555�j��'�
�555� 
 
p ��& ��*�<�.�G
���O���.�
555�j��'�
�555�  
� 
+��& �Y��N � �p �� �� ����
��
Z	�
�.� 4 ���[�� �� A ��'� � �� # \� � ����
�	'�	��5 � '8�

555�j��'�
�555�� 
 
p ��� ���L <� �� �> �.�555�j��'�
�555 
 
+��& �Y�N �p �� �� �� ��
�� 
Z	�
�.� @� K� 4 �� A ��'� U ��� 	� " �� 	���� ��'� �E?��

555�j��'�
�555 
 
p ��� ���L <� �� �> ����7�������A�* ��.
����+��& �Y�N ������(�� ��	�
��������������& ��

	A��
��D���� ��A��������� �
��7����
���1 ��§ �7��& �������
�� ��� �����
BA�������555�j��'�
�555 

* Expunged as ordered by the Chair. 
249 



RAJYA SABHA [28 August, 2001] 
 
+��& �Y�N ��p ���� ����
��
Z	�
���7��
u���
��
��7�
�=�> �
���( 
 
p ��� ���L <� �� �> ��.��E�% ����O ���: �8�555�j��'�
�555 
 
+��& �Y�N ��p ���� ����
��
Z	�
���7��
u���
��
��7�
�=�> �
���( 
p ��� ���L <� �� �> ��.�]555�j��'�
�555�
+��& �Y�N �p ���� ����
��
Z	�
���7��
u���
��
��7�
�= �> �
���(�p ��* ����
��

�����A�f������( 
 
p ��* ����
�������A�f���������1 �
������ �7��> ���+��& �Y�N ���������7��D�F�

���N > �
��	A��������
�������������� ��& ��#�
����1 /> ��
�* ������(����	A��������
��L �	����6�8	
�
	A����
��� �����,������	
�7��
���t �� ��
�%�& ��#<��
�)
�	�
!�& ��	A����
��	A
��
�$����
�
* ��(�� ��d��� ��
�$�A�������(�; A������AL * �
��� �����7* ����������� ��1 �0 ��������
������	
�AL * �

��������
* ����(��� ������������� �!����2 ����*�����#

��D���1 �0 �����
0 ��	
�����
��L �	����
6�8	
�#
���+�& �t �� A0 �� �����
� ��*�� ��(� � ����� A�* ������� 	
� �� � ; �
����������c����� 	A����
#�*�� ���
�*�����(�+����1 �0 ����* ��
��������)����
��������7* �����	
�)
�A4A���* �����(��*A�& ��
� ���Z�L ����Z�f����
��	A��7���* �����(��* ��
�$�	A����	�& ������������6���
�*�����(����A�7����
	��
��������� ����
�$���* ��������	A��
�$�&����* �����+�
��*�" �1 �0 �����Y��
����� ��
.I �A�* ��
7�
�����
�� ����
��L ��* �������A�	A����
�	* �A
�
������������* ��#��
�	* �� ��& ��1 �0 �����Y��
����
(���
����A�	A����
��	�*�> �
���* �����Ev!����	A����	�* 	�* �
�����)�(�� ��7�
������1 �
�
��

�� ������� �� ���� ����1 �
� ������f���)	������������ )	������� �������� �� N �K � & �� ���������.� �
��
��& ��
����* ������� ����
u	y�� �K �����A�T���.)����������
*����(���	

�7���� ����8�
��� ����	A����
�$�
	�����* ���������� ��������8����	A����� �����
���0 * �����(�#��G
���
��#��	A����
��� �����
��
1 �0 �����7����	�����A����8�	
�*�" �Y��
�� �	���(� ��#��	A����
��� ��������	���y
��	
��
8�
I �!��	
��
8����� ��8��
��	�* �
�������
����	A������.�L �%���)�	
��* ������+

��� ����	A������ ��
��)�* �	
����I �!��I �!��
.g�������
��	

����
���
u	y�
��+W���
�
���
��(�I �!��+� 8�8�
��& ��
��& �	������)�(�AL �
��
��G�uEi �* ���� ����A�.* ����(���	

����	A����������,���	�����
.I �
��
�$�
��*�����(��� ����� .S��� �K �����A�.* �G�W
�
�*�����(�
%�I �!��I �!��������!�
�����
�)��& ��A
�%���(�
��	

��� ��������1 �
����
�����
��
������ ���������'
��
��& ��
� �����	�����
���� �� ����
	A����
��+W���
�
�$�
���
*����(�AL * �
��A�.* �
�	���
�*�����(�	
���7����
��
���
��A!
�

�$��A�*�����(���������	�� ������; & ��7���	
����	�N ���������������� ���; �
��A�L ��
��c�����	�N ����* ��
���,�������� ����	�N ��� ��)
�,����uvT ����	������� ����A�L 8�
��G���	&
�	�N ��� ��	���
��L �	�)��	
�
	
��*������A�L ��#��A�* �����

�
���
*����(�
�
�� ��
1 
������	� �; �*���������& ��
��	�
8�

�� ���& ��; 	'
�	��8�
���* ��� ����L * ������	
����
��/�����������" ��
�$�����(� 

* Expunged as ordered by the Chair. 
250 



[28 August, 2001] RAJYA SABHA 
 

�.Q ��)
�A�* � ����� �7�����	
�����������
��G1 � �G'�
� �K ������������
��U ����)
�	�
��� �
��/
��& �
��	�)��)(�����A������	�* ����
����1 �+T
��A����	

���* ��+<�8
��; �
��A������
���

����
��	A����
��E��L ����1 �����; �
��7��A�� �	
���(�* �
�L ���c�!�������	�� ��������
�����	
�
#*
��A0 ��O��.�* �
�
��7����
��6���
���������; �
����1 ����	A����A�� �
��(���	

������L *�����	
�
)
�A4A�)
�c�!����Z���!�
��A4A�; ���)
�c�!����* �����* ��+�
���L /�� ��U �)�G	* �	�
�
��
7* ����(�����A
��	�� ������A�* �7)�* ��	A����
��AL * �����
* ����(���	

����������1 �
����7��

�%�,���
�	* �A
�
��+�
���U ��G�1 	�
* ����(� 

 
7�
��A��
��
��	�)�� Z
��	����#�	�)���
�
�� ��7�
����A
��'<���� (� 
 
&�
� ����'�� �  ! ���� �	A������ �

��� ������� �� ���� ���� ��� 	A���� 
�� 	�*
��

7�M�
* �����+*
�� 	A������ � ��� ��
�$�
�� ��*�� ��(���� 	A������� �� ��* �� ���+�
�� & ������
* ��
�����+�����
�$������* ����(�A0 ����� �
�����	A����
���.U �������* ����(�	A����
��L ������* ��
��� ��L ����
�%�	
��
�
�$�
�*����(�& ������� �
��������	A����
��L ������* ��������L ����A0 ��
A0 �����"�E6_ ������* ���������A0 ��A0 ��+� �����*�����+
�����* ����� �����	A����
�����; 	'
����
 ��
�/L ������*�����+

��	���&�* ����L ������* ����(�+�
���.U �����
����

��
��	�)�+��L ����


����

������(���� ��3�������& �� �����A0 ��A0 ���� �������*�����+
���& ���� �L ����* ��	A����
��

!Z* ��
���
*����(����	A�������AL ��������� �+W���
�
������������
*����(� 

 
�������� ��� �K ��������
��'<���� ���* �����(�� .Q ��+��
��!�������
��
��; ����	������(�

; �
��g��������� ����G����
��������(�#���������	A����
�����E�1 	* ����+�����.'������ ��
; 	'
����; 	'
�	A����
��+���������
�(�; & ��; & ��	2 
�����= .J��������8�
��A.�����1 �(�= .J��
���& ��������8����A�* �
�*��������� ��
�	���
�*���������	
�#��	��������.'�����(��

�
� ������	A����� ��A0 ��A0 ��
	�������� ���� �L ����* ��������
	A������� ��
���
*����(�

����� �
�������& ��
���1 ��	
�#�
��	�)���_����
/��!�
��
�������
������A�* �
�
���0 ���(�
	A����
��
.I �74!�
�	!�����r��& ����������	
������)
�P������������& ��	A������� ����* ������
A�����������& ��	A������� ����* ����(�* ��D�F�
�����74!�
�	!�� ����r�����+��g��& ���� ����
Y��
���
��L �	�)�6�8	
�; & ��& �����8�����#������������	�<�8
��	A����
���.���
�$���������(�
+

�������� ��	A����
��A4A�
�$�������(�7��� ��
��Xa��y/�
��A�� �& ���� �+
�*
�	A����
�$�
��.�L ���
��������
��
�$���.�L ���
��������
��
�$�����
����(����#������
��	�)�; �I ��A�* �
�$���(�
���	A������� ����* ������+��	A����
��_ ���	��
� ��	2 �_ �3���
����& ��
�" ���m����* ����(�
#�	�)�+��g��& ���� ����Y��
���
��L �	�)�* �	
�+���m��
��& ���� �AL ���
�(��

�
; �* �� ���	A�������N > �
��	�)�������	A���������������#��	A��
��� ���� 1 /
�
�* ��

���� ��� �K �����
��'<���� ���* �����(�A�.* �A�.* �'<���� (�

 251 



RAJYA SABHA [28 August, 2001] 

SHRI RANGANATH MISRA (Orissa): Thank you Mr. Vice-
Chairman, Sir, for giving me an opportunity to speak on this Bill. When 
my good friend, Mr. Dipankar Mukherjee, was speaking and explained 
his experience, I remembered of one of my own. That is how I felt 
tempted to speak on this Bill. Before I became a Judge in the High 
Court of Orissa, I had been noticing that a lot of lights were burning till 
about 8.30 p.m. or 9.00 p.m., though the activities of the court closed 
at about 5.00 p.m. The first thing I thought of was that I must look after 
this and see that within fifteen minutes of the functioning of the court 
being over, the lights are switched off. I mentioned it to the Chief 
Justice. He said, 'You have a round. Look into this. Then let us see 
what is happening." In one year, I had brought about a savings of Rs. 
2.5 lakhs on electricity charges. This is an experience which I thought I 
should share with the House. I would say that it is possible to save 
energy. 

Handling a cement factory's case in the Supreme Court, we 
came across this experience. Sir, load shedding was one-third. That 
means, eight hours load shedding and sixteen hours of working. 
During the load shedding period, the Company had been drawing 
electricity as usual, but the record showed that it was closed. Cement 
was scarce at that time. Therefore, the cement produced was sold at a 
higher rate than the market rate. No electricity charges were paid to 
the State Board. Income-tax was not paid on one-third of the benefit 
that should have normally been earned and, ultimately, black 
marketing was going on. Therefore, what is necessary is, education 
should come at the right point. There should be a sense of involvement 
of everyone. Energy is an indispensable item of living, and ever since 
its creation, I think, mankind has been trying to save energy, look after 
energy, find out energy sources and having habitations where energy 
is available. That has been the sole attraction for the commencement 
of society, development and other activities. Therefore, the slogan 
should be, "Consume energy when you must." I think, this Bill is an 
attempt for that purpose. The community should get attuned to the 
habit of not spending energy when it is not necessary. Energy should 
not be allowed to be wasted.   That should be our approach. 

I have a little comment on the Bill. We have two authorities 
here. The first one is the Governing Council and the other is the 
Bureau. Clause 4(3) provides that the Governing Council may exercise 
all the powers and do all the acts and things which the Bureau is 
entitled to do.     I  do not 
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understand why should there be two bodies -- the Bureau and the 
Governing Council - when the activities of the Bureau can be handled 
by the Governing Council to the fullest extent. We are having the 
Power Minister. We have six Secretaries to the Government of India, 
and nineteen other officers. We have such a big body. So, having 
another body, which has the authority of exercising the powers of the 
other, I think, is not necessary. The hon. Minister may kindly apply his 
mind to find out whether both the bodies should really exist or are 
necessary for the purpose of this statute.   Thank you. 
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hon. Members have spoken on this Bill and have significantly 
contributed in making very useful suggestions which I have taken note 
of. To the extent possible, I would like to react on each of those points 
during the course of my reply. 

Many Members have made some significant suggestions. 
Hon. Member, 'Pt.' Dipankar Mukherjee, has also made very useful 
suggestions. And, as the new title, I think, has been given in the 
House, and everybody appreciated it, we can take it as a title 
approved by the House. He has really made some very good 
suggestions. It is true that our country needs an overall energy policy. 
There is no doubt about it. Unfortunately, the subject of energy is 
fragmented and divided, and is now handled by several Ministries. As 
a result of that -- though we really need it -- we, unfortunately could 
not police a policy of that sort. However, we need to apply our minds 
together, put our heads together. We must come out with a 
comprehensive energy policy as quickly as possible. I am not waiting 
for that to happen, but, as the Power Minister, I have come out with a 
very comprehensive power policy and a blueprint for action on each of 
the issues which have been mentioned in this House. The experts 
have also been talking on various issues pertaining to the power 
sector. I promise the House that this blueprint will be circulated to all 
the hon. Members of Parliament, maybe, within one month from today. 
It is a very comprehensive document, and, I am very sure, when you 
go through it, you will definitely feel that we are addressing the issues, 
as they should be. In fact, the hon. Member who initiated the 
discussion, Shri Kidwai, really, mentioned that we should not have a 
lopsided policy, and we should look at 
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generation. But when we talk about generation, people feel that our 
policy is cued in favour of generation, and we are not taking enough 
care of other relevant areas, like distribution and transmission. 
Therefore, if you are really talking about a lopsided policy, coming out 
with a Bill like this, in fact, takes care of it and reduces that 
lopsidedness, and comes out with a balanced policy. The effort is to 
bring about a balance that was not present in the earlier policy. In fact, 
so far, all our efforts have been -- as one of the hon. Members 
mentioned -- when there is a demand-supply gap, one of the ways to 
reduce it is to increase the supply. But another way to look at it is that 
we can also reduce the demand and can bring about a semblance of 
balance within this imbalanced situation. Therefore, this Bill, in fact, is 
attempting to reduce and to attack the problem from the demand side. 
At the same time, it does not mean that we are ignoring the policies 
and we are ignoring the need to add more capacity. But it does not also 
mean that we should ignore our demand and management. Therefore, 
this is a very important Bill, which, in fact, targets demand and 
management, as a major initiative. I fully agree that this is only the first 
step forward. It is not one that this step is going to cure all the ills that 
the power sector is faced with. It is not that this one initiative is going to 
tackle all the problems of demand and management. It is not one that 
this initiative is going to bring about energy conservation immediately. 
At the same time, some legislative framework is also necessary. 
Education is also necessary; I will come to it. But a legislative 
framework is also necessary to support the. awareness. Therefore, this 
Bill is a step in the right direction. In fact, my friend, Shri Dipankar 
Mukherjee, pointed out, "Fans are still running", and I was just 
watching that they are still running...t/nterruptions)... So, even if you 
have the awareness, and you try to create the awareness, if there is no 
such force which can enforce it, there is no use. We can make sure 
that we really have an apparatus to put, actually, into being what really 
needs to be done. Therefore, a legislative framework is also necessary 
to support the awareness. So, awareness is a pre-requisite, but 
legislative framework is also a next step, and that is what the 
Government has decided to take. Sir, 'integrated policy' is something 
which Mr. Kidwai has talked about, and there, he said that we needed 
a technical commission. I don't think we really need a technical 
commission. Then, why is the Ministry for? If we need a technical 
commission, there is a need for a commercial commission, we need 
another commission; and then we need many commissions to look into 
all these commissions. Then, probably, this problem can never be 
solved.   Therefore, my Ministry has come out with a blueprint, which I 
will 
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present to you. It is not my claim that this is a comprehensive 
document which tries to deal with all the problems, but I would now be 
guided by the combined wisdom of the House. I will present it to you, 
and then I will wait for your comments so that we can enrich that 
document with more and important interventions that I will be receiving 
from all of you. Sir, Mr. Dipankar had also talked about a very important 
issue of fuel policy, whether we really need to generate power by using 
liquid fuel which had been done in the past. Sir, I am happy to 
announce that very soon, I will be coming out with a Liquid Fuel Policy. 
In fact, I have directed the Ministry to work on it. Very soon, we will be 
coming out with a Liquid Fuel Policy. To what extent we really need 
liquid fuel for generation of energy and generation of electricity? 
Therefore, a Liquid Fuel Policy will also be submitted to the country 
very soon. Sir. another important issue which has been raised by" 
many hon. Members is about energy mix. Sir, it is true that the figures, 
which have been given, are not the correct figures. I will give you the 
correct figures. Sir, 71% of our electricity is generated from thermal 
source; 24% is generated from hydro source; only two-and-a-half per 
cent is generated from nuclear source; only one-and-a-half percent is 
really generated from renewable sources like wind, mainly; a very small 
amount from solar source; almost nothing from oceanic energy and a 
very insignificant portion from bio-mass gasification, but, Sir, the 
potential to generate energy from these sources is phenomenal. 
Therefore, the energy mix is a very important issue. In fact, it has also 
something to do with the peak level shorta<ges. In fact, the best way to 
solve the peak level requirement of en,ergy is to generate energy from 
hydro sources because that is one way that can really take care of 
requirement of energy at a particular time. Actually, the thermal plants 
or the baseload plants can really take care otthe baseload requirement, 
but not so much of the requirement that is there during the peak period. 
So, the Government has decided to come out with the energy mix. In 
fact, out of the total incremental electricity that will be generated, 
maybe, from the Eleventh Plan onwards, 20% of that will be generated 
from the renewable source. We will try to generate an additional 20% 
from the nuclear source, and, atleast, 35% of the incremental source 
should come from hydro. Somebody said, "potential for hydro in India 
is about 80,000." It is not 80,000. but it is 150,000 In fact, again, the 
CEA has been directed to do ranking studies, to find out how much of 
this potential can be utilised in how much period of time, therefore, 
even that exercise has been carried out. My friends from Jammu and 
Kashmir, from Uttranchal and from the North-East will greatly benefit 
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because that power will be generated mainly up in the Himalyas, in the 
North or in the North-East, that is, the eastern part of the Himalyas or 
the western part of the Himalyas. Sir, that power will be a source of 
revenue for many of the States in that part of the country. In fact,-- 
somebody mentioned about Bhutan --Bhutan is going to benefit so 
much that the per capita income of Bhutan will be higher than that of 
India, only because the power that will be generated by Bhutan will be 
brought to India. Therefore, Sir, that benefit also can accrue to our 
friends in the North- East and in the North, Therefore, the Government 
has decided to launch a massive hydro development programme, 
which will take care not only of energy mix, but also of several other 
issues. Sir, Mr. Kidwai has also mentioned about large dams, and how 
China has specialised in generating power from small dams. It is true 
that China is doing that, but I would like to remind the hon. Member 
that the biggest ever hydro development programme anywhere in the 
world is, right now, being carried out by China. The name of that 
Project is "Three Gorges." It is going to produce more than 18,000 
megawatt of power in one single location. It is the largest ever power 
plant anywhere in the world. That is what China is doing. As we talk 
about energy mix, we also need to have a mix of small dams and, 
wherever they are viable, even big dams. So, we should not have any 
dogmas in saying that this is good or that is bad. What is really 
necessary for the country, we should try to do. And, let me assure the 
Ho.use that our emphasis is definitely on small dams, but that does not 
mean that we should ignore the potentia' that is there in the North-East, 
that could not be fully exploited. In fact, now, we iiave decided to go for 
a stand-alone system. Each and every district vill try to convert itself 
into a unit, wherein the resources available wi+hm that district will be 
assessed and they will be harnessed within the district, and the power 
will be distributed in that district. Therefore we are now saying -- not 
necessarily, we have to create a national grid, -- that we are doing -- 
that we must have a stand-alone system. It is a new policy which we 
have now started and we are going to come out with some stand-alone 
system, on an exclusive basis, in some parts of the country. Therefore, 
we are also working on this. Mr. Dipankar Mukherjee touched on a very 
important aspect, that is, our real problem is the peak level shortages. 
In fact, the energy level shortage is not as significant or they are not 
contributing to the problem, as much as the peak level shortages are 
really doing. Therefore, we are working on several things, but one 
interesting thing I would like to tell you; if you can change a load from 
peak level to a non-peak level, many of our problems can be 
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solved. Sir, we are working on this. For example, in Pondicherry, we 
are workfing with the State Government to find out whether 
Pondicherry industry can work only during the night time so that during 
the day, that power can be used for commercial, residential and 
agricultural purposes. If they use it during the night, we will be able to 
give them power at a cheaper rate. Therefore, this commercial 
intervention is also necessary, and that can be done throughout the 
country. For example, we are now already doing that. We are now 
giving the Delhi's off-peak power to Punjab and Rajasthan for 
agricultural purposes. So, we have already started doing that. We have 
appointed a Committee very recently for this. In fact, I will be coming 
out with a comprehensive policy on this within the next few months. 
So, that would really take care of it. Without any investment, by just 
doing some administrative changes, we will be able to shift the peak-
load to the non-peak time, which will not only save a substantial 
amount of money, but the energy could also be made available to the 
consumers without much of investment. Sir, Mr. Ramachandraiah, has 
too talked about the two bar tariff. In fact, the new policy that we are 
now thinking of will take care of this problem. There should not be, 
really speaking, a cost plus tariff fixation. There is no need to do that. 
We really need to go on a basis wherein a tariff can be fixed, and 
based on tariff only, the new projects can be approved. There is no 
need to do that. In fact, we are also thinking that for power generation, 
there is really no need of giving new licenses. In fact, the Regulatory 
Commission which has been set up by an Act of Parliament are the 
ones who should be really deciding about the tariff. If the tariff is 
reasonable, then power projects can come up, if they conform to the 
technical standards that will be specified. Sir, the power theft is another 
issue that has been pointed out by some hon. Members. In fact, the 
Government is coming out with a legislation. We are trying to make 
power theft a very serious offence. I think, that will really take care of 
many of the issues. Sir, I am very happy to say that the Government 
have decided to launch a very ambitious programme of linking all the 
distribution feeders in the country to come out with a national 
information system in the country. So, for the first time, you will know 
about all the technical parameters, the commercial problems, including 
theft and other issues. This management information system can flow 
from every distribution feedet to the whole of the country. That system 
would be really the basis, the backbone for taking commercial 
decisions. So, we are launching this. It should also take care of several 
other problems including transparency and the other problem that you 
have talked about.   This issue will be launched very soon.  Sir, 
research 
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5.00 P.M. 

and modernisation of the existing power plant is a major issue. In fact, 
the NTPC has been asked now to look into this issue for almost all the 
power SEBs of the country. In fact, the plant load factor of the NTPC is 
very high, except in western regions where the load demand is low; but 
in the State sector PLF, much desires to be done. Therefore, R&M 
potential will be exploited fully. For that, under the accelerated power 
development programme of the Government wherein Rs. 3,000 crores 
have been earmarked for the current year, 40 per cent of that will be 
exclusively used for repairs and modernisation. The NTPC would be 
doing this job in a much bigger way. Sir, agriculture is an issue which 
you have really talked, but metering and charging somebody has 
nothing to do with the metering. Sir, let me given you a small example. 
Sir, in some States, they do not charge land revenue, they do not 
collect land revenue; but does this mean that those States do not have 
a land record? The land records and charging collective land revenue 
are two different things. So, having an electricity metre is one thing and 
charging for that metre is something different. For really coming out 
with an energy audit as you have talked about, you really have to have 
a primary energy audit, and for this metering is a must. Therefore, the 
Government has decided to launch this programme. Sir, many 
Members have said that awareness is a must. In fact, again, I am 
happy to say that we have decided to launch a massive awareness 
campaign, not just for energy conservation, but for several issues 
related to energy, including theft. The campaign has already been 
launched. In fact, now I am appealing to all the mass media to allow us 
a free space, a free air time so that we can use that time to propogate 
this idea. And, in fact, this is one of the most important public policy 
initiatives. Therefore, I am sure, we will be able to do this also.   
...l/nterruptions)... 

SHRI DIPANKAR MUKHERJEE: You are talking on behalf of 
the Ministry of Power. You know petroleum is a very, very big 
component of this energy conservation and whatever you are saying 
on behalf of the Government is only on the power front. What about the 
petroleum, because energy conservation is not the power 
conservation. 

SHRI SURESH PRABHU: I agree. As I told you that we really 
need a comprehensive energy policy, but as I have said we are all 
waiting for that, because it will involve several other Ministries. Even 
while that is being done, what my Ministry could do, we are already 
trying to do that. That is what I am trying to say.   Sir, it is said that 
energy saved is energy 
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generated. It is always true. Even in cricket, as is said, a run saved is 
like a run scored; a rupee saved is like a rupee earned. But in energy, 
it is not, one energy unit saved is like one unit of energy generated. In 
fact, if you save one unit of energy, it is like not required to generate 
three units of energy because of T&D losses, and all, including 
auxiliary consumption. Therefore, this is a very important issue and we 
really are working on that. In fact, Sir, one hon. Member wanted to 
know as to what is the potential of that. The real potential for saving 
the energy from this source could be as high as up to 30-40 per cent 
of the entire sector. To assess the potential of energy in each of the 
sector, for the first time -- because that was not done earlier -- we 
have appointed a NGO, called USEA and they will be submitting not 
only a potential report, but also an action plan to harness that potential 
within the next few months. I will also share this with you so that we 
can really know as to how much potential is really available. I think, 
these are some of the initiatives that we have taken. 

In fact, somebody has said that small and big industries are 
being treated on par. It is not so because wherever a penalty has to be 
imposed against a company or against an entity or against a 
commercial building which is going to use that energy it has to be 
designated as a designated user. A designated user, therefore, by 
supposition, is a user who is going to use the energy beyond a 
particular level. So, there is nothing like small or big industries. That 
particular user has to conform to the norms. If he does not conform to 
the norms, then, the penalty has to be imposed against him. 
Therefore, these provisions have been made. I want to assure the 
House again that none of these provisions will be implemented 
through force. We will be trying to use the provisions of this Bill to 
creating an awareness ensuring consumer participation and endorsing 
self-regulatory mechanism. 

Sir, I have already started meeting people belonging to 
several organisations for creating the self-regulatory framework. 
Maybe next week or next month, I am going to meet the people from 
the building industry. I am also going to meet representatives of 
consumer organisations, farmers organisations. I have already met the 
people from the manufacturing sector. So, all these are really aimed at 
setting up of a self-regulatory framework. Through that, we will 
implement the various provisions of the Bill. 

With this, I am sure the entire House will support this Bill 
unanimously which has already been passed by the Lok Sabha 
unanimously. 
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SHRI SURESH PRABHU   Sir, I move : "That the Bill be 

passed." 

G�* ������� * �	�������� ��������
u* ��.7( 

SHRI O. RAJAGOPAL : Mr. Vice-Chairman, Sir, I would like to 
make a request to you. The next Bill, the Delhi Rent (Amendment) Bill, 
1997 be taken up later on because there is a move to bring forth 
amendments to this Bill. In view of this, I would request you to take up 
the Protection of Plant Varieties and Farmers' Rights Bill.2001. There 
is some urgency also with regard to this Bill. 

THE PROTECTION OF PLANT VARIETIES AND FARMERS' 
RIGHTS BILL, 2001 
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THE MINISTER OF AGRICULTURE (SHRI AJIT SINGH): Mr. 
Vice-Chairman, Sir, I move : 

"That the Bill to provide for the establishment of an 
effective system for protection of plant varieties, the 
rights of farmers and plant breeders and to encourage 
the deve-lopment of new varieties of plants, as passed 
by the Lok Sabha, be taken into consideration. "         

260 


